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CENTRAL DMINISTRATIVE TRIBTJNAT:, lnmEahaAn BF.NdH AT HYDERABAD 

O.A.NO. 	/93 

Date of Order: 6/7-93 
Between t 

DivisiOnal Railway M€inager, (na) 
South Cejitral Railway, Sectinderabad, 

Perrr'nent 'qy Inn-rctor (Coti) 
S.C.R]y, Secunderabad. 

Chiefi Signal InspEctor, 
Signal & Telecommunication Ipartraent, 
S.C.Rly, aecunderabad. 

and 

 

presiding Officer, Labour Court, 
Narayanaguda, A.P. Hyderabad. 

S 

iplicant s. 

respondents. 

P.r the hpplicantsL Mr.N.L.DeVrai, Sc for Rlys. 

For the Respondentst 	 S. 

CORAM$ 
THE HON1  BLE MR.JUSTtECE V.NEELADRI RAO z VICE cHaIRMAN 

AND 

THE HONTBLE MILP.T.TIRtNENGA 	: FIEFflBEI(ADI2T) 

Admit. The operation of the order dated 11-3-92 

in C.N.P.NO. 	4 /83 is suspended until further orrs. 

Issue notice t the Respondents. 

post the case at 69_93. 

ikAnP 

To 
The Divisional Railway Manager (B.G) S.C.Piy, Secunderabad. 
The Permanent Way InSpectDr (Con) S.C.Rly. Secunderabad.. 
The Chief Signal Inspector, Signal & TelccOrUflunication 
Department, ti.C.Pay, secunderabad. 

The Presiding Officer, Labour court, NarayaflagUda, Hyde±tbad. 
One copy to Hr.N.R.DeVraj, SC for Rlys. CAT.Hyd. 
One copy to Mi; 
One spare copy. 

pVrR 

S. 
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I 	 C 	 I 
TYPED BY 	 - COMPARED BY 

CHECID BY 	 APPROVED BY 

IN THE CENTRAL ADINI STRATIVE TU BUNAL1 
1-IYDERABAD BENCH AT HYDERA3AD 

THE HON'ELE MR.IflSTICE V.NEELADRI PAO 
VICE CHIRNAN 

14D 

THE HON' BLE JIR.T.CHANDRASEKHAR. REDLY 
I 	 MEHER(J) 

4w 
THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : 	- 	-1993 

0 RDER/EMN-S--- 

M.A. 	C.A. No. 

O.A.No. 

T.A.No. 	 (w.P. 

Adrnittd and Interim directions 
issued 

Allowed 

DiSpsed of with directions 

Di 	sS C 

Disrilissed as withdrawn 

Dis4Ssed for default. 

No order-as to costs. 
pvm 

!Yrtt:stiv Trbato 
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